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Action Taken Report
In the matter of
Original Application No. 211 of 2020

Deepak Sharma (Applicant)
Vs
State of Uttarakhand & Ors. (Respondent)

In compliance of the order passed by the Hon’ble National Green Tribunal,
Principal Bench, New Delhi on dated 25.09.2020, The joint committee conducted
inspected the site on dated 15.12.2020, in the presence of Shri. Rajeev Gupta,

representative of Petrol pump. The inspection report is enclosed as Annexure-01.

The findings of the Joint Inspection Report is as follows:
1.The siting Criteria for the petrol pump new retail outlet as per Central Pollution
Control Board, New Delhi letter no B-1301 1/01/2019-20/AQM/0809 Dated
07.01.2020 are following: -
“In case of siting criteria for petrol pumps new retail outlet shall not be located
within radius of 50 meters (from fill point/dispensing units/vent pipe whichever
is nearest) from School, Hospitals (10 beds and above) and residential area
designated as per local laws. In case of constraints in providing 50 meters distance,
the retail outlet shall implement additional safety measures as prescribed by
PESO. In no case the distance between new retail outlet from school, hospitals
(10 beds and above) and residential area designated as per local laws shall be less
than 30 metres. No high-tension lines shall pass over retail outlet™.
2. The Proposed site is situated at khasra no-41/1 mi, Vill- Gagjeetpur, Khankahl,
District-Haridwar. In the east of the proposed site (approx. 10-15 meter away) is
residence of Mr Rajeev Gupta (husband of the proposed petrol pump owner) and

western site is office of Sh.Rajeev Gupta and other commercial activities. Southern




site is national Highway-334A.There is no any school and hospital around 50 meters

of the proposed site.

3. High tension line (11000 KVA) is about 5 meters away from the proposed site. The
Executive Engineer of Uttrakhand Power Corporation, Haridwar has inform that all

the wires and cables are being undergrounded.

~

. The Indian Oil Corporation Ltd has issued “No Objection Certificate™ to the petrol
pump.

5. The District Magistrate Office Haridwar has also issued “No Objection Certificate”
to petrol pump after approval from all concerning departments vide letter no
3400/sastra sahayak-2019(NOC) Dated 21.12.2019. The NOC was issued before

issuance of guideline byCentral Pollution Control Board, Delhi.

6. The matter was also before the Hon’ble High Court of Uttarakhand in the matter of
Writ Petition No 141 of 2020, Pradeep Kumar Vs State of Uttarakhand and Others,

which has been dismissed.

7. The Mela Adhikari, Kumbh Haridwar has also issued letter regarding early issuance
of NOC for Petrol Pump, Gas Agency and CNG etc.

The observation of joint committee is that the commercial activities are
operational around the proposed site and the all No Objection Certificate and Licence
has been issued to proposed petrol pump before issuance of guidelines by Central
Pollution Control Board, Delhi. The committee in its report has elaborated that “it is

appropriate to establish the petrol pump to the proposed site in view of Kumbh Mela®.
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& Dehradun Divisional Office: 25, Nimbuwala,
s Garhi Cantt, Dehradun, Uttarakhand-248003
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Marketing Division

Ref: M/2019/IN000847/UTK/000014/1505/00014 Page: 1 of 4 Date: 07.06.2019

To,
Ms. RICHA GUPTA Ms. MANJU GUPTA
W/0. SHARAD KUMAR GUPTA : ) W/0. RAJEEYV KUMAR GUPTA,

PUSHPAK ~ VILLA, OPP. GURUKUL, KANGARI' PUSHPAK VILLA, OPP. GURUKUL, KANGARI
PHARMACY, : PHARMACY, '
SINGHDWAR, DIST.HARIDWAR. : SINGHDWAR, DIST.HARIDWAR.

Dear Sir/Madam,

Sub - Proposed MS/HSD B Site Retail Outlet Dealership at Location: B/W.SNGHDWAR TO DESHRAKASHAK (RAHA ON
NH-334 A(HARDWAR-LAKSAR RD),District:HARIDWAR State:Uttarakhand Category:OPEN

We refer to our advertisement dated 25. 1 1.2018 and your application form No. 15455686267938 for the award of MS/HSD Retail
Outlet dealership at the above location and the subsequent Draw of Lots_ held at DEHRADUN on 04.02.2019.

Please be informed that by this Letter of Inten’, we propose to offer you a Retail Outlet dealership of Indian Oil Corporation Ltd. at
the above location on the following terms & conditions:-

L. You have offered a suitable piece of land admeasuring 400 Sq. Meter approx.; 20 Meter (frontage) X 20 Meter (depth) at
KHASRA NO.41/1 MIN.,, Village JAGIEETPUR MUSTEHKAM ; Taluka:HARIDWAR, District: HARIDWAR . Owned by
you as indicated by you in the application for the development of the subject Retail Qutlet. You have to make available this
land within 2 months from the date of this letter failing which this offer is liable to be withdrawn.

2. For making the land available as required above, you will ensure that the land arranged by you is either registered in your name
or it should be leased to you for a minimum period of 19 years & 11 months.

4. You will provide at the retail outlet infrastructural. facilities like Permanent Sales Building (Including Public Toilet/Electric
Room/Office Room/Store/Lube display.Paved RCC Driveway,Acceleration/Deceleration Lane as per MORTH Norms,Buffer
Strip/Approaches  as per norms,Canopy & RVI as per  Corporation requirements,Yard Lighting, Water

and other facilities considered necessary at the Retail Qutlets.
5. In addition, you will also provide the following basic facilities at your cost at the Retail Outlet premises:-

- Clean drinking water.
Free Air.
Clean toilet.

Telephone. s m“

First aid kit with valid medicines. . _

A-lequate illumination.

REIC. fasil ties—whereveritis-mandatory: i
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0. Fur the taciiities that may be provided by the Corporation as aforesaid, we will recover from you license fee as miay be decided
1 : y " . ¢Eigg
by the Corporation and applicable to you from time to time. At present, the license fee recoverable is Rs 233 45/ KL for MS
and Rs 194.54/- KL for HSD including applicable taxes. '

7. The corporation will not be held liable for any loss or damage on account of delay that may be caused in providing you the
facilities mentioned above, whatever may be the cause of the failure or delay.

8. You will ensure all financial and other arrangements for operating the retail outlet dealership. In case you are unable to arrange
funds required for development of desired infrastructure and facilities at the Outlet allotted and the working capital for
operation of the outlet as mentioned in the Advertisement for the location,this LOI can be withdrawn and you will have no
claim/damages whatsoever against the Oil Company.

9. You shall not induct any partner(s) in case of individual (s) nor make any changes in the constitution of the partners as existing
at the time of application without approval of the company, except your spouse as per terms and conditions of Indian Oil
Corporation Ltd., and shall give an undertaking to this effect. '

10. It will a]wefys be a basic condition for the award of MS / HSD retail out]etA dealership that you shall be paying attention
towards day to day working of the dealership by personally managing the affairs of the dealership you will give us a written
undertaking to this effect and shall not assign or part with the same to any other person (s).

You will not be eligible for taking up any employment. If you are already employed you will have to resign from the employment
and produce the letter of acceptance of resignation by the employer before the issuance of Letter of Appointment by Indian Oil
Corporation Ltd.. ' :

Kindly note that the Security deposit will not carry any interest and is refundable at the time of expiry of agreement between
you and the Corporation. However, if such expiry of agreement is consequent to proven adulteration/malp:actice at the
dealership, this amount will be forfeited. Moreover, this Corporation reserves its right to adjust this amount towards any dues
to it.

12. You will also remit Rs 15.0 Lakhs towards Non-refundable Fixed fee by way of a Demand Draft for Rs Rs 15.0 Lakhs drawn
on any scheduled bank in favour of Indian Oil Corporation Ltd. payable at DEHRADUN Within 15 days of receipt of NOC.,

13. You will be notified by the corporation, in writing, after the facilities mentioned above are made available and are ready for
commissioning the dealership. Immediately on receipt of the above notice from the Corporation, you shall obtain each and
every license necessary for operating your dealership as may be required under any Central / State Govt. / Municipal or local
authorities for the time being in force.

14. 1f wé find that the progress made by you towards the above is not to our‘satisfaction, this offer is liable to be withdrawn.

IS. Please note that you are required to fulfill the conditions with regard to inducting Spouse as Co-owner in the dealership before
issuance of Letter of Appointment.



(' &

10,

20.

w s 3 e Y i s rrmE T y -~ g N rpe DT . 9
TIABN G NG T GO0 4 C505/00014 Page: 5 of 4 Jate: 87.06.2019

Lhis letier of intent vwi!l stand automatically withdrawn and canceiled on the happening of any of the following events:-

a. In case you or any of your family members (as defined under disqualification criteria of dealer se!ect‘ion guid.elines)
receive anytime or have received a letter of intent for any other "A" site RO dealership or LPG dlstrll.)utor'shlp from our
company or any other oil marketing company either in your individual capacity or in parmersblp_ with any gther
individual(s).In case you or any of your family member gets inducted as partner or proprietot.in "A" site RO dealership or
LPG distributorship of our company or any other oil marketing company. ‘

! If it is found that you have suppressed and / or misrepresented any material facts in your application.

c. {1 case you are found to be convicted for any criminal / economic offence involving moral turpitude.

d. In the event of death if you are an individual/partner. ‘

- In case youare not able to provide the land / develop facilities within the specified time or fail to fulfill the terms & conditions

of LOI, then LOI can be withdrawn. In such situations Initial Security Deposit (ISD) would be forfei(ed.

The LOJ would also be withdrawn and selection cancelled, if you are unable to submit the Non-refundable fixed fee within the
stipulated time. In such situations Initial Security Deposit (ISD) would be forfeited. '

- You will not sell/lease/mortgage the said land to any third party without the permission of Indian Oil Corporation Ltd. in

writing, zo long as the Dealership Agreement is valid and Indian Oil Corporation Ltd.'s facilities continue at the site.

- In case of termination of / resignation from the dealership, within 3 months of disassociation from Indian Oil Corporation Ltd.,

you will execute a lease or will sub lease the land together with structures thereon to the company if the company so desires,
for a period not exceeding 30 years at normal yearly rental (excluding Municipal Taxes) which shall not be more than 10 % of
the then prevailing market value of the land and the structures standing thereon. : '

This letter is merely a letter of intent and is not to be construed as a 'firm offer’ of dealership to you. The dealership will be
allotteci to you an your complying with the terms and conditions spelt out herein above by issuance of appointment Jetter along
with signing of our standard dealership agreement between you and us.

Note : You have one time option to offer alternate land meeting all specifications in the advertised location/stretch within
90 days of this LOI provided you have not availed such opportunity of providing alternate land after FVC (Field
Verification of Credentials).

Should you require any further details / gufdelines_, please get in touch with our office at the address mentioned below:

10C Dehradur: Divisional Office -
25, Nimbuwazla, Garhi Cantt,
Dehradun

Remarks : -

Please acknowledge receipt of this letter.

Thanking you,

Yours faithfully

For Indian Oil Corporation Ltd.

/%7 S Lo
. o f
Manoj KumarJayant7 617

Chief Divisional Retail Sales Manager
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Ref: DDN DO/NRO/156
DTD:-10.07.2019
To
The District Magisfro_te, ® ‘ - | C e
Haridwar, ' 8

Uttarakhand..

SUB:- No Obijection Cerlificate for Development of New Petroleum Class A/B Retail
Outlet Khasra No. 41/1MIN Village- Ja eefpur Mustehkam Tehsil- Haridwar Dist-

Haridwar, (Uttrakhand).

- Sir,

s ufﬁégé’se‘d }g-ﬁé\}ébb*d New Pé_’rroleU.mA Class A/B_RefOll O'Uﬂ-efifc.lf' fﬁe éubjécf .
iocation. e N e | ;

"he Installation of new Pefrol/Diesei Retail Gutiet of the subject location will greatly help
i€ puic by providing fuels closer to them. Enclosed pleass find fhe 0¢ (Six) copies of
the layout drawing forthe same. o _ - N

You are_requested to issue “No Objection -Cerfificate” in_favour of M/s. Indian Qil
Corporation_Ltd. (MD) to enable us to-develop the said Retail Outlet. The NOC may
‘Kindly be forwarded to this office along with-two copies of layout drawings duly signed
and stomped. - - e &R R -

“In case. of any clarification Shri, Kuldeep Kumar; Mgr(Rs| Haridwar SA on 9412268448
/LOI Holder Smt. Richa Gupta & Smt. Manju Guptaon 9412074117 or undersigned on
941 20458()8-moy kindly be contocf‘ed. ' ~ '

.
v

Thcnkfng You,

Yours faithfully,
For/Indian QOil Corporation Lid. (MD).

h. Divisional Retsil Sles ger

v r—

gsfre sratas : sh—9, sreh araw o =, (qe), g — 400051 (=)
Reg. Office.: G-, Al Ysvar Jung Marg, Bandrs {East) Mumbszi-40005R {Tncdia)
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IN THE HIGH COURT OF UTTARAKHAND AT NAINITAL
Writ Petition (PIL) No. 141 of 2020

Pradeep Kumar ...Petitioner
Vs.

State of Uttarakhand and others ...Respondents

Petitioner’s counsel is absent.

09*" October, 2020

Coram: Hon’ble Ravi Malimath, A.C.J.
Hon’ble Ramesh Chandra Khulbe, J.

Ravi Malimath, A.C.J. (Oral)

Petitioner’s counsel is absent. He was also

absent on the previous date on 14.08.2020. It is apparent

that he is not interested to prosecute this matter.

2. Hence, the Writ Petition is dismissed.
3. | All pending applications also stand rejected.
(Ramesh Chandra Khulbe, J.) (Ravi Malimath)
09.10.2020 A.C.J.
' 09.10.2020

R.P.
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